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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL | !
PRINCIPAL BENCH, NEW DELHI

0. A.NO. 164/2018 \

N\

IN THE MATTER OF:

ASHWANI KUMAR DUBEY . .APPLICANT -
VERSUS
UNION OF INDIA & ORS. ..RESPONDENTS

STATEMENT OF OBJECTIONS ON BEHALF OF RESPONDENT NO.

10/VINDHYACHAL SUPER THERMAL POWER STATION TO THE MINUTES
OF MEETING [M.O.M.] DATED 17/12/2019 OF OVERSIGHT COMMITTEE

TO :

HON'BLE CHAIRPERSON

AND HIS COMPANION MEMBERS OF THE

NATIONAL GREEN“TRIBUNAL
THE HUMBLE OBJECTIONS ONE BEHALF
OF THE RESPONDENT NO. 10.

1. The present Application has been filed by the Applicant alleging pollution
caused by the industries in District Singruali in the State of Madhya Pradesh
and District Sonebhadra in the State of Uttar Pradesh.

2. That this Hon’ble Tribunal vide its order ciated 28/08/2018 constituted an
Oversight Committee [hereinafter to be referred as ‘Committee’] headed by
Justice Rajeéh Kumar [Rtd.] of the Allahabad High Court to prepare a time
bound aétion.plan to deal with the problem of industrial pollution and to ~ .‘

monitor its implementation and also to send reports of the action taken by

it. It is submifted that the Committee thereafter has submitted its reports

time to time before this Hon’ble Tribunal.




3. The Oversight Committee headed by Justice Rajesh Kumar [Rtd.] held its
C
meeting on 17/12/2019 at NTPC -Vindhyachal in compliance with the order

dated 28/08/2018 passed by this Hon’ble Court in the present matter.

“ \4.\ The Answering Respondent would like to submit that it has alre:‘ady
| submitted the point-wise true factual position to the Regional Officer, State ’
Pollution Control Board on 17/01/20 for onward submission to the Oversigh;i;\_
Committee. The true copy of the point-wise response to the observations in

- the MoM dated 17/12/2019 is annexed herewith and marked as Annexure R-

10/1.

OBSERVATIONS/RECOMMENDATIONS IN THE MINUTES OF MEETING
DATED 17/12/2019 PERTAINING TO THE ANSWERING RESPONDENT AND
THE RESPONSE THERETO. :

5. Amongst other things, the Committee has made following

observations/recommendations in its MoM:
(a) Observations - No.1: )

The committee has visited on the information being received that there is a
breach of fly ash dyke on 06.10.2019, the committee visited this spot on
16.12.2019. The committee found a huge breach of dyke No.VI. On the spot
inspection it was found that huge quantity of fly ash have been drained
from the Dyke, polluting water of Rihand Reservoir. We found that still |
sufficient quantity of water along with ash is going on to the Rihand - ! |
Reservoir. |

RESPONSE OF ANSWERING RESPONDENT:

It is submitted that the above observation of the Committee pertaining
to the flow of fly ash frém the breached Dyke to pollute the water of
Rihand Re;'ervoir is completely erroneous and unsubstantiated with
material particulars. The Answering Respondent would like to submit the

true factual position as under: - : .

e The breach in Vi dyke happened on 06/10/2019 and the same was

plugged within 30 hrs of the incident. It is submitted that the site in




question has been visited several number of times by representatives :

of both Central Pollution Control Board [‘CPCB’] and Madhya Prédesh
Pollution Control Board ['MPPCB’] and at no time, further discharge ..

from the breached dyke to the reservoir has been reported. ~

o The discharge of ash mixed water from the breached dyke had mostly
flown into the Overflow Lagoon [‘OFL’] of Ash Water Recirculatim}‘_
System-1 ['AWRS’] which resulted in collapse of one of its internal
« walls. This observation is evident from the perusal of the joint ’
inspection report of CPCB and MPPCB which conducted the site visit
on 09/10/2019. The true copy of the joint inspection report of CPCB

and MPPCB is attached herewith and marked as Annexure R-

10/_& o

o Itis sul;:mitted that after the OFL wall was repaired, the plugged part
of V1 dlyke wés opened as the repair work of this portion required -
proper foundation building. The discharge from the dyke was then
routed to the OFL of AWRS-1 for re-circulation of water back to the
Plant and the same was explained to the Oversight Committee during
the site visit. It is submitted that th.e Committee visited the site of
dyke breach only and therefore it is erroneous to mention that any
alleged ,discharge from the breached dyke still going to the Rihand

reservoir was evidenced by it.

e Itis further submitted that during the meeting on 17/12/2019 also, the
team from NTPC Vindhyachal had tried to explain this situation and

were assured that their submission, explanation/clarification will be

recorded in the minutes of the meeting,

(b) Observation/Recommendations- No.2:




.. RESPONSE OF ANSWERING RESPONDENT: \

N\

AN

Prima facie, the committee is of the view that huge quantity of fly ash
travelled to Rihand Reservoir following the breach. However, the
assessment of exact quantity of fly ash travelled to Rihand Reservoir
requires expert assessment. It is to be made by the competent authority
including MPPCB.

The prima-facie observation of the Committee that huge quantity of fly
ash travelled to Rihand Reservoir following the dyke breach is erroneoug
and unsubstantiated with any documents/material particulars. The

Answering Respondent would like to submit the true factual position as

under:

e It is reiterated that the CPCB-MPPCB team that visited the site of
breach on 09/10/2019, has clearly mentioned in its report that “no
large quantity of ash met reservoir”. As per the report, most of the ash

that drained out of the dyke following the breach had spread out

either on NTPC land or contained in the OFL of AWRS-1.

e It is further submitted that the Answering Respondent has awarded
the work of Environment Damage Assessment to a third party expert
body i.e. National Environmental Engineering Research Institute ~

['NEERT’], which is a Government Institute.

e It is also submitted that until the assessment is made and report is
furnished, no adverse inference could be drawn against the Answering
Respondent on the premise of alleged flowing of fly-ash to the Rihand

Reservoir..
(c) Observations/Recommendations - No.3:

On a query Mr. Sen submitted that they are raising height of the dyke.
On further query being made whether they have sought any permission
from the MPPCB and submitted the drawing, he submitted that no
permission has been sought. The committee is of the view that before

¥
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raising the height of the dyke, as it has direct connection / impact over
the sustainability of the ash dyke, the proposed design requires
approval by the SPPCB and the permission from SPPCB is mandatory in
this regard.

RESPONSE OF ANSWERING RESPONDENT:

N, The above observations/recommendations of the Committee is
completely misplaced and de-hors any expert opinion. The Answering |

e
[+

Respondent would like to submit the true factual position as under: ™

e [t is submitted that no height raising was being done in V1 dyke
where the breach took place. The dyke was under capacity raising
work through a process called ‘Buttressing’ Where lateral
strengthening of the walls of the. dyke is done using the ash
accumulated inside the ash pond. The design for the same was
provided by an expert consultancy team of Dr. Umesh Dayal (Retd.

Prof. IIT, Kanpur) and Dr. C. R. Patra (Prof. NIT, Rourkela).

e [t is submitted that V1 dyke mainly caters to the ash slurry discharge
of Stage 1 of Answering Respondent. There is no specific direction
from MoEF & CC in its Environment Clearance [‘EC’] or from MPPCB
in its Consent-to-Operate [‘CTO’] that mandates additional approval

for capacity raising work of V1 dyke.

e It is also submitted that Ash ponds of Answering Respondent are
desigﬁed as per scientific standards and operated under the
surveillance of expert and dedicated teams. The Ash Dykes are
designeci as per IS: 12169 (Design of Small Dams) and IS: 9429
(Interna:I Drainage system for earth Dams). The stability of dyke

embankments have been checked for Static and Earthquake

conditions as per IS: 7894 and found to be safe.




e It is further submitted that, post dyke-breach, in terms of the
direction of the Oversight Committee and MPPCB, Answ;/erir;g
Respondent had assigned the work of technical evaluation of design.
and construction of its dykes to Department of Civil Engineering, 1T-
Roorkee, who have expertise in this area. It is submitted that in tbe
report given by IIT-Roorkee, it certifies that the design ang
construction of the ash dykes of AnsWering Respondent, including aiil
the four raisings and the on-going buttressing of Vi, are safe. The said
report has already been submitted to the committee and the same is

also placed on record before this Hon’ble Tribunal as Annexure R- -

1({ £ _to the objections to the Committee report dated 29/10/2019.

It is submitted that since Dyke Raising is a regular activity that is
required' to be taken up one-by-one-for all ash dykes and since the
design for dyke raising has already been approved by a third party
expert i.e. IIT-Roorkee, seeking the same permission from MPPCB
again, which is not an expert body in this field [as recommended by .
the Oversight Committee] does not serve any purpose and may result
in unnecessary delay that may affect the operations of the Power
Plant of the Answering Respondent. It is submitted that the
Answering Respondent will intimate the MPPCB befote starting the

Dyke Raisihg activity so that officials of MPPCB can visit the site any

time for observation and inspection.

(d) Observations/Recommendations ~ No.4:

Prima facie, the Interim environmental compensation demanded by the
MPPCB at Rs. 10.00 Crores cannot be said to be excessive. The said
amount ought to be deposited. We are of the view that the furnishing of
bank guarantee of Rs. 1.00 Crores is not sufficient. MPPCB may issue
the notice asking the Plant to deposit the entire Rs. 10.00 Crores. Bank




guarantee cannot be said to be deposit, it can only be treated as the
security. S

RESPONSE OF ANSWERING RESPONDENT:

The above observations/recommendations have been made withput
~, taking into consideration the similar/relevant facts and therefore are

completely misplaced. The Answering Respondent would like to submit

s
2
.
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the true factual position as under:

o It is submitted that in case of the dyke breach in the power plant of
ESSAR POWER in August 2019 [where the discharge from the breach
had damaged standing crops and ent>ered inhabited areas] only Bank
Guarantee of Rs. 1 crore was submitted by the power plant although
the compensation imposed by MPPCB was the same as in the present

case i.e, 10 crores.
1

e That the MPPCB notice for Rs. 10 crores was based on the initial
assessment done by MPPCB team on o07/10/19 which had
recommended that a detailed inspection should be done by a team of
CPCB & MPPCB. It is further submitted that CPCB-MPPCB team,
which carried out the detailed assessment on 08-09/10/19, had

recommended an interim compensation of Rs. 1 crore only. 4

e It is submitted that the Answering Respondent has already assigned
the wofk of Environment Damage Assessment to NEERI. The ash
spread following the dyke breach is mostly contained on NTPC land
only and | has not damaged any private/public/Govt. property or
damaged "any crops or travelled into any private land. It is submitted

that the ash spread is being cleared expeditiously from all the NTPC

area and also from the Rihand Reservoir banks.




e It is also submitted that the Answering Respondent is already in the
process of awarding a contract for dredging of the part of the Rihand
Reservoir that is suspected to have been affected by the ash dyke

breach. The estimated cost for the work is around 3 Crores. "

e It is also pertinent to submit that Answering Respondent has made
cash payment of Rs. 1 Crore to MPPCB on 13/01/2020 towards the
interim compensation. The true copy of the email acknowledging the

receipt of the payment is annexed herewith and marked as Annexure

R-10/ _2)_, L

(e) Observations/Recommendations - No.5:

To strengthen the ash dyke, the Plant should consider to develop RCC
wall around the fly ash dyke. The structure should be of RCC having a
layer of PVC tiles to ensure the stability of the dyke. At present the dyke
is being"made out of the fly-ash putting boulder pitching outside wall
and brick lining inside the dyke.

RESPONSE OF ANSWERING RESPONDENT:

The above observations/recommendations of the Committee is
completely erroneous and is due to non-advertence to the relevant facts.
The Answering Respondent would like to submit the true factual

position as under:

. The reason for the breach in V1 dyke, as has been apprehended right
from the start, is due to unseasonal heavy rainfall [at the relevant
time] amidst the ongoing Buttressing work resulting in rise of water
level in the lagoon as the water escape from the lagoon was affected.

This caused saturation of embankment and its failure.

e [t is submitted that IIT-Roorkee, in its assessment report of Technical

Aspects of breach in Ash Dyke (Vi) of Answering Respondent, has




suggested additional spillway in the design to take care of such

'

\

excessive rainfall . It is submitted that the Answering Respondent has

made provisions for the same.

o It is reiterated that, post dyke-breach, in compliance to the direction
of the Oversight Committee and MPPCB, Answering Respondent had .
assigned the work of technical evaluation of design and construction
of the dykes to IIT-Roorkee, a third party expert body. It is also
. submitted that in the report given by the IIT-Roorkee, it certifies that
the design and construction of the ash dykes of Answering
Respondent, including all the four raisings and the on-going
buttressing of Vi, are safe. It is therefore submitted that any changes

in the design are unwarranted and uncalled for.

e It would not be out of place to mention that ash dyke construction &
design is a highly technical matter and the present committee had no

expertise in this area.
(f) Observations/Recommendations - No.6:

The storage of fly-ash is very important aspect in the context of
Environment. Improper storage of fly-ash results in air pollution and -
water pollution affecting the Environment. In the last meeting we have
asked the thermal power plants to explore the possibility of developing
the fly-ash mount as has been developed by NTPC Dadri. No interest
has been shown in this regard.

RESPONSE OF ANSWERING RESPONDENT:

The above observation/recommendation of the Committee is erroneous

and misplaced due to non-advertence to the relevant facts. The

Answering .Respondent would like to submit the true factual position as

i v :

under:




Feasibility of construction of Fly ash Mounts is being worked out .
. Vs

in consultation with Corporate Engineering & Ash Management

group of NTPC Ltd. and therefore it is erroneous to conclude that .

)
\

the Answering Respondent is not interested in this area.
e It is submitted that availability of the land for construction of fly-

ash mount is another factor, which needs to be worked out. ,

e It is also submitted that in its order dated o5/11/2019 in this case,

the Hon’ble Tribunal has observed that .
“10. We are of the view that the recommendations on the subject
of development of fly ash mounts and filling up of abandoned
mines are issues which need to be examined by experts with
regard to the safequards necessizry in the process, after studying
.th,g_‘e impact of environment. It is only after sucii a study that the
development of mounts and filling up ofaband(ined mines can be
undertaken. If there are pre-existing. guidelines of
MOoEF&CC/CPCB on the subject, the same may be followed.”

e It is pertinent to submit that the Answering Respondent is not
aware of any pre-existing guidelines of MoEF & CC/CPCB on this
subject.

6. It is submitted that the above-mentioned aspects shows that the
observations/recommendations contained in the miiiutés of meeting
dated 17/12/2019 [in so far as it is concerned with the Answering /
Respondent]. are due to non-consideration of the relevant facts &
material particulars as brought to the notice of the Oversight Committee

]

and therefore the same does not deserve consideration of this Hon’ble

Tribunal.




7. It is further submitted that the reports/MOM of the oversight

committee are not signed by all its members although the same are

required to be so signed.

PRAYER

WHEREFORE, it is most respectfully prayed that this Hon’ble Tribunal rnay

- be pleased to take on record & consider the contents of the above reply and

- reject the observations/recommendations of the Committee in the Minutes
of Meeting dated 17/12/2019 [in so far as it is concerned with the Answering

Respondent] to the extent the same are contrary to the present objections.
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[SHAILESH MADIYAL]

Dated: 03 /03/2020 ADVOCATE FOR RESPONDENT NO. 10




BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0. A. NO. 164/2018

IN THE MATTER OF:
\ ASHWANI KUMAR DUBEY ..APPLICANT .
VERSUS | .
UNION OF INDIA & ORS. ..RESPONDENTS .
AND IN THE MATTER OF:
i M/S LANCO ANPARA POWER LTD. & ORS. ....NON-APPLICANTS
AFFIDAVIT

I, Munish Kumar Jain S/o Late Sri Madan Gopal Jain, aged about 49 years,
presently working as AGM - Environment Management, presently at New
Delhi, do hereby solemnly affirm and state as under:-

1. That I am the Authorsied Signatory of the Respondent No. 10 in the
abovementioned matter. That I am fully acquainted with the facts and
circumstanées of the present case and hence, I am competent to sign and
swear this Affidavit. ' .

2. That the contents of the accompanying Statement of Objections, which
has been drafted under,my~u'1\struct10ns are true and correct to the best
of my knowledge #§° derlvh}\from the official records and nothing
material has been'@ ,x:ea\lg@ therefrom

3. That the annexur{s‘ \fmlt :"f’_ PI—B annexed with the accompanying

Statement of Ob)ééﬁlolés are t(u coples of their respective originals and

rl\

annexures ! - 2 Qe true translated/typed copies of their
respective orlgmals / \ '
MUNISH KERNERTIAIN
Addl. General Manager (EMG/AUD)
¥ VERIFICATION Vindhyachal Super Themnal Power Station NTPC
A ,

ified at New Delhi on this the o3 4 day of March, 2020 that the contents
e °“qfahe above affidavit from paras 1 to 3 are correct and true to the best of my

p k\\\eé \\M ?‘“knowledge and belief and nothing material has been concealed therefrom.

/\&eﬁ\
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DEPONENT

MUNISH KUMAR JAIN
Addl. General Manager (EMG/AUD)
indhyachal Super Thermal Power Station NTPC
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Compliance status of Honble NGT

Oversight Committee Directives issued.in the meetin

on17/12/19 -

Issue

NTPC Vindhyachal Submission

| ..;:5\”9", '

| visited ~ this
| 16.12.2019: The committee
fourid @ huge breach of
“dyke: NoV1. On the spot

The committee has ‘visited
ofi the information being
received that there is @
breach of fly ash.-dyke on
06.10.2019, ‘the committee
spet  on

inspection it was fotind that.
huge quantity of fly ash
have been drained from the.
Dyke, polluting water of
Rihahd Reservoir. We fourd

that still sufficient quantity |
of water along with ash is |
going on fot the Rihand |
| Reservorr.

B)

After the ‘OFL wall was: repaired, the plugged part of V1 dyke
was opened again as the repair work of this portion required

the Plant and the same was explained to the Oversight
committee during the:sight visit. The committee visited the site
of dyke: breach only and the: discharge from V1 going to the

‘will be recorded in the minutes of the meeting.

It is submitted that the breach in V1 dyke that took place on (
06.10.2019 was plugged within 30 hrs of the incident. The site |
of the breach aréa has been visited several number of times by j
the representatives of both CPCB and MPPCB after that and no |
further discharge from the dyke has been reported f
(photographs:of plugged breach attached as Annexure 1).

The:discharge of ash mixed water from breach in the dyke had
mostly flown. into the OFL (Overflow Lagoon) of AWRS (Ash
Water Recirculation System) 1 and had also resuited in”
collapse of ‘ane of its walls, The observation is part of the
inSpection report of the Joint team of CPCB and MPPCB that
conducted the: site visit on 09.10.2019 (attached as Annexure
2).

proper foundation building. The discharge from the dyke was
rotted to the OFL of AWRS 1 for recirculation of water back to

Rihand: reservoir was ‘not evidenced. Duting the meeting on
17.12.2019 also; the team from NTPC Vindhyachal had tried to
explain this situation and ‘were assured that their observation

- Prima

Rihand Reservoir
following the
breach. . However,

face,  the|:
- tomimittee is of the view
| that huge quantity of fly
ash travelled to

" quantity-of ash met reservoir”. As per the report, most of the

- The CPCB-MPPCB team that visited the site of breach on |

09:10.2019 in its report has clearly: mentioned that “no large |

ash that drained out of the dyke following the breach was
spread :out eitheron NTPC fand or contained in the OFL of
AWRS 1. :

[the assessment of b) .[\‘ITPC;»\fl‘thyachal has‘ia\,.varded the work o nv:ron,merr\_




“Texact quantity of fly

ash  travelled  to
‘Rihand Réservoir
requires

assessment.

competent

expert |
It is to|
be made by the|
authority |
| including MPPCB.

Damage Assessment to NEERI, Which s an expet Gy
instititte for this type of work, and which will also be dg,mg the '

quantity assessment. i

| whether

an a query Mr. Sen
submitted that they

query being
they have
sought

| permission has been
| sought.
before

view  that

 direct connection /
impact

| proposed

the SPPCB and the
permission feom
SPPCB is m_énd’atctry
in this regard.

are raising heijght of
the dyke. On further |

| permission from the |
| MPPCB
 submitted the
| drawing, . | he |
| submitted ‘that no |

and |
- b)

The |
committee isi of the |,

| raising the height of |
‘the dyke, as it has.

over the |
sustainability of the |
ash dyke, the
design .
{ requires approval by

1t is submitted: that no-height raising was being done in V1

‘raising work- through -a process called ‘Buttressing’ whwre

Roorkee has already been submitted to the committee.

dyke where the breach took place. The dyke is under capacity

lateral strengthening of the walls of the dyke is done using the
ash accumulated inside the ash pond. Design for the same
was provided by an expert consultancy team of Dr. Umesh
Dyal (Retd Prof IIT, Kanpur) and DR. C. R. Patra (Prof, NIT,
Rourkela):

Itis also submitted that V1 dyke mainly caters to the ash slurry
discharge of Stage 1 of NTPC Vindhyachal. There is no specific
direction frony MoEF-& CC in its Environment Clearance (EC) or
from MPPCB in its- Consent-to-Operate (CTO) that mandates
additional ‘approval: for capadty raising work of V1 dyke.

It:is also submitted that Ash ponds of NTPC Vindhyachal are
designed sdentifically:and operated under the surveillance of
expert and ‘dedicated groups. The Ash Dykes are designed as

per 1S:12169 (Design of Small Dams) and 15:9423 (Internal
Drainage system. for earth Dams). The stability of dyke

embankments are. checked for Static and Earthquake

conditions: as per I5:7894 and found to be safe, Following. the

breach in the: dyke;, as’ per the direction of the Oversight
Committee.and MPPCB, NTPC Vindhyachal has assigned the
work of technical evaltiation of design and construction of the
dykes; to IIT, Roorkee, who are the experts in this kind of
work, and they have certified that the design and construction
Of*ﬂ’lé.‘-éS__h;dYk@&_i of Vindhyachal, indluding all the four raisings
and the-on-going buttressing of V1, are safe. The report IIT,

€)
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] Prima

facie, ‘the
i i\n terim

: enwronmental
L compensation
{demanded by
{ MPPCB at Rs.

| Crore  cannot be
| said to be
‘excessive. The said

the
10.00

| deposited.
of the view that the
| furnishing of bark
| quarantee of Rs.
11,00 Crore
| sufficient.

fmay issue the notice
-asking the Plant to
deposit the
Rs. 10.00
Bank

is

entire
Crore.

depo ,.,At,; |t can only

s,e,c,.untv,_

":b)

|amount ought to be |
We arge ||

in’fo;t‘; !
MPPCB

guarantee |
cannot be said to be |

a)

Ttis further submitted that in case of ash dyke breach in the

The MPPCB notice: of 10 crore was based on the initial

d)

1t is.subimitted that . NTPC Vlndhyachal has made cash payment
of 1 Crore'to MPPCB:on 13/01/20.

power plant of ESSAR POWER which happened in Aug'ld,
where the discharge from the breach had damaged standing

crops and entered inhabited areas; BG of 1 .crore only was | ¥

submitted by the power plant although the compensation
imposed was the same: as:in the ¢aise of NTPC Vindhyachal i.e.
10 ¢rore,

assessment. done by- MPPCB' team on 07.10.19 which had
récommended that a detailed inspection should be done by a
team of CPCB & MPPCB.  CPCB-MPPCB team, which carried
out the detalled assessment on 08-09.10.19,  had
recorhimended ari interim compensation of Rs 1 crore only.

It is. submitted that NTPC Vindhyachal has already assigned
the work, of Environment: Damage: Assessment to NEERL The |
‘as"h' spr'éad' fou‘owi‘ng' ‘the dyke -b‘réach is mOstly contained on
property oF damag_ed any crops ot travelled in to any private
land.. All the NTPC-area and the Rihand Reservoir banks are
béing deared of the ash spread and the work is expected to be
tompleted by Feb20.

'To strengthen the
should consider
tdevelop RCC  wall
{around the fly ash
| dyke. The structure

| PVC tiles to ansure

ash dyke, the Plant |
to: |

should be of RCC |
- a layer of | -+

the stability of the |

)

k‘ the start, was due to-unseasonal heavy rainfall amidst the on-

Following the: breach. in the dyke, as per the: direction of the

Oversight Committee and” MPPCB, NTPC Vindhyachal has
assigned the work of technical evaluation of design and

construction of the dykes to IIT, Roorkee, who are the experts

in this kind of work, and they have certified that the design

and construction of the ash dykes of Vindhyachal, including all

the four raisings and buttréssing, are safe.

Ure: of Vi .-dyke;, as has been apprehended right from

goirig Buttressing work wihich restilted in-tise of Water level in

the Iagoon as the water escape’ from the lagoon was affectedj




This caused saturation of embankment and its faiure, 17
Roorkée has suggested additional spillway in the dégign to takel
care of such excessive rainfall and same: shall be indorporateq
in the design.

| Development of Fly | Feasibility of construction of Fly.ash Mount is being worked out in
| Ash Mount. consultation with Corporate Engineering & Ash Management
| group of NTPC.




" Breach of V-1 Dyke

Just after breach




’1SP9CUOI‘ZRIeporto fM/s I\TPC’ dehnagﬂl" thermal Power plant w.r.to the
Ash dyke breach incident happened on 6,10.2019 (5-6pm)

A detailed inspection of the site i.e. breached ash. dyke Of NTPC, Vindlinagar was carried out sp
9.10.2019 by Sh Sunil Kumnar Meena. S¢<D,.CPCB , RD Bhopal along with Sh S D Valm:ki. hE.V.Vl
Regianal ‘Office, MPPCB, Singrauli w.rio the assessment of the spread

contamination of thesurfacewater bodies ei¢.

area of -the ash.

On the ‘day euf,i:USp‘cetiﬁh- m:’t.fof"tofalé 13 tnits; unir number 06 was out .of service & the o

{ Operating area | Current
f (Acre) | raising in
' | service since
Not applicable

4’” raising  exhausted, | 227

| Butiressing in progress | (after

4 Baﬁressing')

/ 308 (aftcr
raising)

R ™ S

3r ising in service [218 (after 3%

i .r:.‘a'ising)f

- +

The ash dyke breach incident happen at ash dyke no. V-1 'i'n='N"o*fh‘~W‘eSf direction. This dyke is
1 since 1987 The area of starter dyke was 474 acres whiereas on the exhaust of 4

in operatio
raising the operating area is 227 acres; The buittréssing: ua< in progress. One ling of shury

disposal was:in operation on the .dax of incident. To recirculate Lhe,,aoh water unit has established

03 AWRS systems; out of which AW RS1&2 afci;of‘],Q0.0.I,\'i;?.’-’hr capacity whereas the AWRS -

asthe syh

03.is /o'[‘-IS'OOm‘S”‘wrc;a;‘y""ac’i‘ry After tHe day of incident AWRS.{ & 2 are out of service
slurry flown through the AWRS bm*dmu with: such a pressure that 3t broke down the UU(M’:

* !
Jayer buur*dary walls & fillediup m the working area-of the AWRS‘ premises. Currentlv A\\ RQ- '

\n

Pegelaf




‘Probable reasoun of the ash dyke (V1) breach &

slurry carrying pipeiine of the
03 is in operation. The ash slumy flow has also dxslodoed the ash e
s WRS systems of NTPC
i T Yiato v d m non- operat]O'J ANy _ i
NTPC Shaktinagar plant. That resulte R
" ash dvke N S1 & 82 is difectiy bemny

Q‘uks. sagar. The decanting water of NTPC, Shaktinagar a l

dzi-:’s’:ha,{’gud in Rihand reservoir.

! . . _‘. : . a R " ) . . s
Hcaw raing are reponed since last two monlhs_m every p_ar; of the Madhya Pradesh. Smmularl..

Singrauili district also had heavy rains during Augu>t to 5™ 0ct 2019. Similar kind ot ash dyke

Hing incident occurred in the month of August 2019 at M/s Essar MP Power li; ited,

breaching
Singraulli iiu;a; to therheavy rain & poor decanting system. The rainfall data of 207 Sept to 3% Qet

2019 revealed that Vindhnagar area hiad heavy rainfall on the following days:

[SNO. |Day____ | Rainfallinmm

b1 [20:9.2019 105§

(2. 73.002019 | 68 B

24.09.2019 31.5 '
125.9.2019 16
12662019 | 10
1279.2019 ¢ 452

12892019 | 50.8

29.9.2019 | 10 ,

9. 13082019 36.6 f

10, 11,10.2019 10.5 ;

11 13102019 | 19

2. ] 19 | 107 ;

918"47 w3 atea of the dyke LE. 1'°° m /m and used in buttressmu from V-1 dyke; that in result

esecated voids of dlfft:rgn;; dept-& size. As per the field survey: the msasurement of the breacied
out arez was done using the Google Earth Pro software. The breached otit area so calculated wus
about 3.75 Hectares with 250mtrs wide & 150mitrs in length dimension. Taking the as eraue

depth of ash breach.as 0Smtrs as it varied from 9mirs to 3mirs throughout the caleulared area: the




quanturrt of ash breached is approx. 225000 Tons (considering ash density 1 2T/m3). The water .
podt :0 created due 1o e excavation of 1.55 n’/m” in affected area ie. 3.75Ha stored rainater
¢ Surry water of approx. S8,125m? sav 500002 (dencity : ‘ ST .

& 5“””}?'-\% er ¢t approx, 58,125m™ say 50000m> (deasity of ash 1.2 T/m?i. This wates poal’s
hydrological pressure may be the reason of the ash dyke breach. The dyke breached out in abeu!

H0Umizs Jength & puiled of the decanting well along with the slurry water,

Assessment of the Ash sturry suread over

. O - U S T v e r e e e — e - hmm e e -

The team camried out the field survey to understand & assess the spread of ash slurry. With the
nelp gQ‘f%GED"nghicafl co-crdinates, elevation data & field survey information; spread area of the
slurry was mapped on Google earth. Pro software (Annexure-1). The slurry spread over 33Ha
arez form the ash dyke V1 to decanfing pond & AWRS 1 & 2 surrounding area. That dislodged

the: AWRS pipeline of NTPC' Vindhnagar & Shaktinagar. The slurry flown in the decanting
pond tilied up

th the decanted warer & created a heavy water pressure & broke down the walls.
of AWRS system- & flown through a gariand, drain 2nd spread over & arca of 12 Ha in North-
West. The cecanting pond’s one side embankmert also got breached out in 2 length of 30-60mtrs

& slurry spread over an area of 8Ha towards Rihand reservoir & Surya Drain, Presently, no largé

quantity of ash metreservoir & right bank of Suryd drain. In total 53Ha area came under the
verse of ash sl

ty. Considering the area where-ash dumped in as 80000m2 & depth of sluty as

tmitr in decanting pond about 1 lac Ton ash remained in the decanting pond. That resulted in

ons of ashi spread over thz 45Ha area with average dept of Ml other than the ash

tetained in decanting pond.

The ash sluTy fspféadf'in:ﬁh{:_planﬁ premises & didn't affect villages like Gehalgarh due to higher

Rihand reservoir &. ;Jinar;i'; village, The analysis of'the:water sample for the h
MPPCB, Jabalpur.

gavy metals shail be

»

carried.outat N

/
i

/

i



{‘\

hereafter b th e Unit

Hleasures ;fakﬂn on tlie dav of incident and t

|, Toialash siurry in discharge in V-1 dyke was immediately stopped. \‘

N3 Power "sup‘pl-\'i"td {he entire Shalipar ash dyke area was cut-0if immediately in-line of e

safety.
Flonded arga Wias evacuated of ail working personnel and complete area was searche:!

far

inuniediately follawing the breach 10 ensure that no. man‘an: ‘mal was trapped l'lmd*'\mc
affecred ared. It was informed by plant ofﬁqml Shri Mumsh Jain, AGM that no

casualty/desth of man/animal was reported.

~ 4 Breach portion of V-1 dyke was plugged within 30 hcurs and restoration work was n
PIOZIess

5. Breach portion of overflow lagoon was plugged thhm {2 hours and restoration work !
‘was in progress:

§. Cleaning work in surrounding arca of V-1 started at 7:00 AM on 7 7" Oct'19 and it was in
pragress. A separat¢ contract has been awarded for cleaning of the entire ash and to put
back the same in V- 2sh dyke.

7. AWRS-] cleamng work fw,a,‘sffi‘n:pfo:ggress;

§. Ash spill from overflow lagoon following breach in boundary in the North West sidc is
being collected by deploying equipments from 10" Oct"19, /

/
Recommendations
1. W's NTPC Shaktinagar 1o repair the AWRS dislodged pipeline within 07days & 10 swp
discharge of decant water of S1 & S2 dyke immediately by pumping in M's NTPC
V:iin‘dhnragar'AWﬁS 03.systerr immediately. o

2. Mfs NTPC Vindhnagar-shall ¢ollect back the spread over :é‘sh from S3Hz'area with
minimal fugitive emission & dispse it in operating dvke. Unit shall submit the tim
bound action planin this regard.

3. M5 NTPC Vindhnagar to stop the probable mixing of slurry in Rihand reservoir & Surva
drain pear decunting pond with-sio further delay. ,

4. M5 NTPC Vindhnagar may bé asked 10 deposit 01 Crore 1o CPCB or MPP.CB towards
an inierid environmental compensation Wirdo Aryavan Feundatjon Vs M/s V api Green
Envizo Lid & Ors. Hon'ble NGT O.A, 95¢2018 order dated 11.1.2019.

I
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“Inspection Report of M/s NTPC, Vindhnagar thermal Power plant w.r.to the
N Asly dyke breach incideiit happened on 6.10.2019 (5-6pm)

st

A detailed inspection of the site i.e. breached ash dyke of NTPC, Vindtnagar was carried out on
9.10.2019 by Sh Sunil Kumar Meena. S¢-D, CPCB , RD Bhopal aleng with Sh S D Valmiki. EE.

;- Regional Office, MPPCB, Singrauli w.rto the assessment of the spread area of the ash,

f+ o - contamination-ofthe surface water bodies etc.

On the day of inspection, out of tofal 13 units; unit number 06 was out of service & the total
production load was about 3625MW..The discharge of slurry was on ash dyke no. V3A, V3B &
V4A, Unit has 06 ash dykes in total i.e. VI, V2, V3A, V3B, V4A & V4B at Shahpur & Baliyari
.area. Details of the dykes-are astabulated below:.
{Ash [Area. |Raisinginservice | Operatingarea . Current |
| dyke | {(Starter | , (Acre) { raising in - i .
|Dykey | - e 1| service since.
iVl 474 4" raising exhausted, | 227 | Not applicable
Butiressing in progress | (after -
| S | Butiressing) |
V-2 1600  |4" raising in progress 1308 (aftcr 4™ Notapplicable |
[ : | raising) L ;
V-3A [ 318 | 3% raising in service 1218 {after 3"} 03.10.2019 |
‘Eraisig_{):
V3B 172 0 2™ raising inservice 1126 28.02.2018
Ve4A 184 | Starterdykeinservice {184 31.03.2016 | i
V4B | 165 1% raising in progress 148 (after |*| Notapplicable | '
| T | raising -;

APV RO R

The ash dyke breach incident happen at ash dyke no. V-1 in North-West direction, This dyke is ]
in operation since' 1987. The area of starter dyke was 474 acres whereas on the exhaust of EL
raisirig the operating area is 227 a'c:-r;é's"-. The buttressing was in progress. One linge of slurry "
disposal wasm operation on the day of in¢ident. To recirculate the dsh water unit has established
03 AWRS systems; out of which AWRS 1:& 2 are of 1000M3/hr capacity whereas the AWRS -
03 is of 1500m3/hr éaﬁacity After the day of incident AWRS 1 & 2 are out of service as the ash
:slurry flown throu_h Ihe AWRS bux‘dnu thh such a pressure that it broke down the auuhu
laysr boundary walls & h]led up m the workmu area of the AWRS premises. Currently A \\’RC—




R A e p S ey

T T ep—

03 is in operation. The ash slurry flow has also dislodged the ash slurry carrying pipeline of the
\IT\PC Shaktinagar a—vpla'nt; Thatv resulted in non-operaticn of *AWRS systems of NTPC
Shakfinagar. The decanting water of NTPC, Shaktinagar ash dyke N. SI & S2 is directly béing
discharged in Rxhand Teservoir. :
Probable reason of the ash dyke (V1) breach
Fea\& rrams are reported since 1ast two mdnthS m every‘ parr of thé Madh)a Pradesb valarly

Singrautli district also had heavy rains during August to: 5™ Oct 2019. Similar kind of ash’ dyke
breaching incident occurred in the month of August 2019 at M/s Essat- MP Power limited,
Singranlli dug to the heavy rain & poor decanting system. The rainfall data of 20™ Sept to 5% Oct
2019 ‘re;v‘eja}jed that Vindhnagar area had heavy rainfall .on the following days:

] S NO. ffiDay- " [ Rainfall inmm |
1 1. 12092019 | 1035
. ©2.. 123.09.2019 | 68
3. 124092019 | 315
4, 25.9.2019 | 16
5. 2662019 | 10
| 6. 12792019 | 452
7. 1289.2019 50.8
8 129 ‘9'7’0?1’9 1o o
10 ‘1‘0,.5.»
11, 19
12, 10.7
13, 21

As reported, 4™ raising of the V1 ash dyke got exhausted & butiressing work was on éoiﬁg as per

the approved design & drawing, Total 14,20,000 M?* quantity of ash got excavated from the

918442 ni2 area of the dyke i.¢. 1.55 m°/m? and used in buttressing from V-1 dyke; that in result

¢reated voids of »di‘fferen*t' dept & size. As b‘e‘r the field survey; the measurement of the brez.ched

out arez was done usmo the Goozle Earth Pro software. The breached out area 50 calculated wes
about 3,75 Hectares with 250mtr> wide & 150mtrs in length dimension. Takmﬂ the average
d‘:p.th of"ash brcar.jh as'05mtrs as it varied tromg Omirs to 3Imirs 'throUghom th:e"ca'lcglated area: the
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quantum of ash breached is approx. 225000 Tons (considering ash density 1.2T/m3). The water
poo‘l‘go created due to the. excavation of 1.55 m*/m" in affected area i.e. 3.75Ha stored rainwater

- & slurrv water of .*pn“ovc 58,125m? 3y 50000m° (density of ash 1.2 “T/m®). This. water pool’s

Lo

hydro!fo,gmw?zlz pressure: *"ay be thie reason of thie ash dyke breach. The dyke breached out in about

100mtrs length & pulled of the decanting well along with the slurry water. T

Agsessment of the Ash shurry spread over

[ I R e e e

B AT b e [ I Y

The team c4rried our the field survey to understand & assess the spread of ash slurry. With the

help of Geo-graphical co-crdinates, elevation data & field survey information; spread area of the ;
slurry was mapped on Google earth Pro software (Annexure-1). The slurry spread over 33Ha
area form the ash dyke VI to decanting pond & AWRS 1 & 2 surrounding area. That dislodge
the AWRS. pi;pe‘l"ine. of NTPC Vindhnagar.&. Shaktinagar. The slurry flown in the decanting

s

pond filled up:with the decanted water & created a hieavy water pressure & broke down the walls .
of AWRS: system & flown through a garland drain. and spread over a arca of 12 Ha in Norih- -
West The decanting pond’s one side embankment also: got breached out in a length of 30-60mitrs
& slurry spread over an area.of 8Ha towards Rihand reservoir & Surya Drain. Presently, no large
quantity of ash met reservoir & right bank of Surya drain. In total 53Ha area came under the
verseof ash slurry. Cbn‘s:i'déﬁng' tHe aréa where ash dumped m a5 80000m2 & depth of slurty as
Imtr in decanting pond about: I Jac Tori ash retained in the decanting pond. That resuited in
125000Tous of ash spread b‘f\'fé; the- 45Ha area 'with: average dept of 1ft other than the ash

retained in décanting pond.

" The a;h slurry spread in me pplant premises & dldD t affect villages like Gehalvarh due to higher ,
“elevation. The vitlage Juari was also. not affected as it is on the left bank-of Surya Drain. No
agricultural land got affected ori 'the spread of the ash slurry. Water samples were collected from

04 Tocations as AWRS garland drain, Rihand reservoir, fall out of S1 dyke decanted water into

Rl‘\and reservolr & Juari village. The analysis of the water sample for the heavy metals shali be

carried.outat MPPCB, Jabalpx.r.

¢ -
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~Measures -téﬁken‘-. "on‘- the:dav.of incident and. thereafter by the Unit

%

N. Total ash sturry indischarge in V-1 dyke was immediately stopped.

2. . Péwer supply 6 the ¢értire ,Shaﬁpursash dyke area, was cut-off immediately in-line of the
safety.
i

3. Flooded area was evacuated of all working personnel and complete area was searched

immediately following the fb"re"a'ch' to gnsure 'tha‘ti no man/animal was tr'appedf inside the ‘

casualt_y/death -o:f many 'amm'a‘li was :neport‘ed.

4. Breach portion of V-1 dyke was plugged within 30 heurs and restoration work was in
progress

5. Breach portion, of overflow lagoon was plugged within 12 hours and restoration work
was In. progress

6. Cleaning work in Surrounding area of V-1 started at 7:00 AM on 7% Oct’19 and it was in

=

PrOgress. A separate confract has béen awardéd for cleaning of the entire ash and to put
Back the same ,1nl V-1 ash dyke.

7. AWRS-I c:lfeami,r;g work was in progress

§. Ash spill from overflow lagoon following breach in bourdary in the North West side is

] ib‘e"i’n,‘g, colfected by d_'e_p‘loyi ng equipments from 10ROt 19,

Recommendations

1, M/s NIPC Shaktinagar to repair the AWRS dislodged pipeline within 07days & to stop
discharge of decant water of S1 & S2 dyke 1mrnedxately by pumpmg in M/s NTPC
Vindhnagar AWRS 03 systern imrriediately.

[N

M/ NTPC Vindhragar-shall collect back the spread over ash from 53Hz"area with

‘minimal, fugitive emission & dispose it in operating dyke. Unit shall submit the time

bound action plan in this regard.

3, M/~NTPCdehnagar o stop the probable mixing of slurry in Rihand reservoir & Surya
- decanting pond with1io further delay, "
4, Mis.NTRC Vindhnagar may be asked to-deposit. 01 Crore 10 CPCB or MPPCB towards

an interim environmental compensation w.r.to Aryavart Foundation Vs M/s Vapi Green
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" . 5. To engage national importance: institute like IT/NEERUNIT & others to carry out the

wy

N\ assessmentof the ash dyke stability to futther avoid such incident to occur,
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v | ANNEXURE R1y/3

Zimbra mkjain@ntpc.co.in

Re: Regarding payment of 1 crore as Environment Compensation

H
\

From : Mp Pcb <pcbacct@gmail.com> Tue, Jan 28, 2020 03:44 PM
Subject : Re: Regarding payment of 1 crore as Environment Compensation
To : Munish Kumar Jain <mkjain@ntpc.co.in>, jaiswal sandesh <jaiswal.sandesh@gmail.com> "

Dear Sir, q
~We bave received Rs.one crore in our PNB-EPCO-SHAHPURA BRANCH ACCOUNT No.631-000-12-00000043 dated 13.01. 2020 1

against which we have issued Receipt N0.2823/28.01.2020 from NTPC-SINGROLI.This is for your information.

Regards

sharad sharma
« Finance Officer

On Tue, 28 Jan 2020 at 12:41, Munish Kumar Jain <mkjain@ntpc.co.in> wrote:
“Dear Sir,

With reference to the trailing mail, you are again requested to provide a confirmation regarding the amount deposited.
Regardé.

M.K.Jain,
AGM (Env Mngmt), NTPC Vindhyachal

From: "Munish Kumar Jain -1 $HR SH" <mkjain@ntpc,co.in>
To: "Mp Pcb" <pcbacct@gmail.com>

Cc: "Sandesh Jaiswal, NTPC BHOPAL" <jaiswal.sandesh@gmail.com>, "rskori2762" < ngr12762@gm§|I com>

Sent: Monday, January 13, 2020 6:36:33 PM .
. Subject: Regarding payment of 1 crore as Environment Compensation . y ‘
Dear Sir,

Rs. 1 crore payment has been made in the bank account provided in the trailing mail on account of Environment
Compensation vide UTR No, SBINR52020011300089098. Please confirm the payment. /

_Regards,

MUNISH JAIN
AGM (EMG & AU), VSTPS,
Mob. 9415342516

From: "Mp Pcb" <pcbacct@gmail.com>

To: "Munish Kumar Jain G-I $HR SF" <mkjain@ntpc.co.in>, "Sandesh Jaiswal, NTPC BHOPAL"
<jaiswal,sandesh@gmail.com>

Cc: "rskori2762" <rskori2762@gmail.com>

Sent: Friday, January 10, 2020 6:29:26 PM

Subject: Fwd: Regarding details of bank account

- As desired the bank account number of ENVIRONMENT COMPENSATION FUND of MPPCB is 6310001200000043 ,Punjab -
National Bank,EPCO-SHAHPURA Branch, IFSC Code-PUNB0631000.The amount may be transferred through NEFT/RTGS to
this account,

SHARAD SHARMA
FINANCE OFFICER

---------- Forwarded message ---------

From: R S Kori < [ mailto:rskori2762 @gmail.com | rskori2762@gmail.com ] >
Date: Fri, 10 Jan 2020 at 18:05 |

Subject: Fwd: Regarding details of bank account

To: Mp Pcb < [ mailto:pchbacct@gmail.com | pchacct@gmail.com ] >

---------- Forwarded message ---+-----

From: ‘Munish Kumar Jain < [ mailto:mkjain@ntp¢.co.in | mkjain@ntpe.co.in ] >
Date: Fri, Jan 10, 2020 at 3:16 PM

Subject: Regarding details of bank account
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